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tihari the matter was called for the second'tjrne today at 

1-23 pamo  none appeared for the an' plicant. The applicant himself 
/dt. 15,97 

was also not present. Lie find that a notTce/w9s Issued on both the 

parties in this case intImating the date of hesrinc, of the matter 

siji none appeared for the 8pplicant Consecutively on three dates earlier 

evac, after UAue of not ica• 	 I 

2 	
Accordingly, the matter is dismissed for default without 

passing any order as to costs, 

for the respcts 
	 Mrs, Sanerjee, ld. Counsei i—resent 
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